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ASSAM ACT NO. I OF 1984

(Received the assent of the President on 26th December, 1983)

THE ASSAM SHOPS AND ESTABLISHMENTS (AMENDMENT)
ACT 1983

Axn

Act

further to amend the Assam Shops and Establlshments
Act, 1971.

Preamble.

‘Whereas it is expedient = further to
amend the Assam Shops and Establish-  ASan A
ments Act, 1971, hereinafter called the
principal Act, in the manner hereinafter
uppearmg -

It is hereby enacted in the Thirty-fourth '

Year of the Republic of India as follows,
namelv -

~ Short title,

extent and 1. (1) This Act may be called the Assam

commence- Shops and Establishments (Amendment) Act,
e 1983. |

(2) It shall have the hke extent as the
prlncmal Act.

(3) It shall come into force at once.

$m§:§?§§“§ 2. In the principal Act, in Section 2, in
‘clause (19), in between the words ‘“‘used in con-
nection with such trade or business” and “but
does not include a commercial establishment”,
the words,— i
; “workshops including automobile repairing
garages, accountants’ = establishments, drawing
and designing firms, solicitors’ establishment”
preceded by a coma (,) shall be inserted.

o
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jfm;:g;%‘;*‘ 5 In the principal Act, in Section 11, after
1L sub-section (9), the following sub-section shall

be inserted, namely :—

“(10) Every person employed in an estab-
lishment shall be granted a paid holiday on each
of the following occasions and on such other day
or days as may be notified by the State Govern-
ment from time to time :—

(a) 2‘6th January  (¢) 15th August and
(b) 1st May (d) 2nd October”.

Amendmeot 4 In the principal Act, in Section 25, for
existing sub-section (2), the following shall be

substituted, namely :—

“(2) The State Government may, by notifi-
cation in the official Gazette, appoint for the
State a duly qualified person to be the Chief Ins-
- pector for the purposes of this Act”.
Seionds 5. In the principal Act, in Section 36, - {a)
for sub-section (1), the following shall be sub-
stituted, namely :—

“(1) Every employer shall have his estab-
lishment registered under this Act. The regis-
tration shall be wvalid for a calendar year and
thereafter shall be renewed for every calendar
year.” \ ' = '

(b) sub-section (6) and the proviso there-
ander shall be deleted.

MD. SAADULLAH,
Secretary to the Govt. of Assam,
Judicial & Legislative Deptt.
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